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[Shri M. Kalyanasundaram] during the last
three years. They suffered -or the first two
years due to serious, drought and this year due
to continuous heavy rains. Floods have
affected more than 6000 villages in seven
districts in Tamil Nadu. There have been
heavy losses. According to the Government
figure cattle died comes to 20,000 and death
of persons to 160. Seven and a half lakh
houses, huts have been damaged, eight lakh
acres of land have been damaged. There has
been a serious damage to crops this year. In
that situation, how can they go in for
procurement? Irrigation system in our country
is so bad that neither we are able 1o face the
drought situation, nor are we able to make use
of the heavy rains. So, that is the reflection on
the way in which planning has been done for
Tamil Nadu. For the bad planning with regard
to irrigation and agriculture, the people of
Tamil Nadu should not be punished. So, I
want the Government of India to come
forward to give more rice to Tamil Nadu.
Further, the Government does not permit the
State Government to rise the price of
procurement so that farmers can voluntarily
offer whatever surplus is there. So, the
situation is becoming evry serious. I want the
Government of India to intervene.

REFERENCE TO THE
REPORTED DECLINE IN THE
TOURIST TRAFFICIN THE JAMMU
AND KASHMIR STATIC

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir); Sir, through
your indulgence I want to draw the attention
of the Central Government to the
deteriorating condition of the tourism
industry in the State of Jammu and Kashmir.

Tourism is the main industry on which the
predominent majority of the people of the
State depend, for their livelihood. In spite of
the fact that Jammu and Kashmir is a hilly,
backward State where roads and other
infrastructures lag far behind the other States
in the country, the Central Government does
not allocate sufficient funds for the State's
development.  To add insult to the injury,
there
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is an organised propaganda campaign against
the law and order situation in that State.
While some baseless allegations about the
presence of activities of anti-national and
secessionist elements, processions, slogans
and burning of houses are levelled by the
members of a particular party, the Central
Government lends its eager ears to such
charges and at times echoes the same charges
for unknown reasons. Unfortunately even
some journalists given up their high role of
objectivity and come out with some subjective
version of a peaceful situation. Moreover,
some army officers too think it convenient to
create a war psychosis.

This vilification campaign creates a scare
in the minds of the people outside the State
and interested quarters outside the country
play up this game for their ulterior motives.
This has caused a tremendous damage to our
tourism industry and consequently adversely
affected our economy. This propaganda
makes the private capital to feel shy to invest
in the State.

The Central Government should not be
indifferent to the economic sufferings of the
people of a border and sensitive State,
surrounded on three sides by not so friendly
countries. Instead it must take positive and
effective steps to stem the tide of this
nefarious game. I repeat here my suggestion
that a Parliamentary Committee consisting of
representatives of all sections of this House be
constituted to visit the State and study the
situation, because that would give a lie to any
such propaganda. I request the Central Gov-
ernment to take positive steps immediately to
cry a halt to all such baseless charges of
lawlessness in the State so that all intending
tourists would feel pleasure and joy to visit
the happy vale of Kashmir, a paradise on
earth, and augment our tourism industry.

I. THE BUDGET (PONDICHERRY),
1984-85- GENERAL DISCUSSION.
Il. THE PONDICHERRY APPRO
PRIATION (VOTE ON ACCOUNT)
BILL, 1984.
I1l. THE PONDICHERRY APPRO-
PRIATION BOX, 1984.
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MR. DEPUTY CHAIRMAN; Now we shall take
up the Pondicherry Budget and related Pondicherry

Appropriation Bills.

¢ THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI S. M. KRISHNA): Sir, T beg to
move:

"That the Bill to provide for the withdrawal of
certain sums from and out of the Consolidated
Fund of the Union territory of Pondicherry for the
services of a part of the financial year 1984-85, as
passed by the Lok Sabha, be taken into
consideration."

I also move :

"That the Bill to authorise payment and)
appropriation of certain further sums from and
out of the Consolidated Fund of the Union
territory of Pondicherry for the services of the
financial year 1983-84, as passed by the Lok
Sabha, be taken into consideration."

Sir, the first Bill arises out ofa sum
35,09,94,000 voted by the Lok
15th  March, 1984, and of Rs.
charged on the .Consolidated
Fund of the Union territory of Pondi
cherry to meet its expenditure for the
first 6 months of the next financial year.
Full details of the provisions asked for
are given in the Vote on Account pamph
let circulated along with the  Budget
papers on 5th March, 1984.

Sabha on
3,46.08.000

The second Bill is in respect of Supplementary
Demands of Rs. 10,43,49,000. voted by the Lok
Sabha on 15th March, 1984, and Rs. 2.43 lakhs
charged on the Consolidated Fund of the Union terri-
tory of Pondicherry for the year 1983-84. Full details
of the provisions asked for have been given in the
Statement of Supplementary Demands laid on the
Table on the 5th March, 1984.

Sir. T move that both these Bills
taken into consideration.

to

"The questions were proposed.”

MR. DEPUTY CHAIRMAN: The Budget
(Pondicherry), ~ 1984-85,  the  Pondicherry
Appropriation (Vote on Account)
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Bill, 1984 and the Pondicherry Appropria-
tion Bill, 1984, are now open for discussion.
We have to finish this before we adjourn for
lunch so that we can take up Punjab after
lunch. Shri Ladli Mohan Nigarn.
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Tyea AT HE gW BV WA A &
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W & waTasd o aar & 1 afEwe
fegrd & & 1 qeAt €1 ®gw WY
fafaar fagas are faur A7 arowg
z 5 gt "9 wg wHT 97 AfHA
33 AT HIAUT T FTC HIH AT
2 ATHIORT yET AT B P WA
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"eEdi § AR THEaT qer & w1
qar & f& «ff oifeuriz saar f&
wal ? W @R ST W 72~
75 ®FT ST W@ & a7 ¥4 g owar!
affegtic a9t w7 wATT 7 SHED
F AT | WITET wiag gal
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[ =t @ies aga fm |

fafaata  faaggs 9 g9 @R
fraza &1 =gar g & @7 =g
7z wfga fF Amae=r &4 A afaer
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FNTE IW OF oqaT wEew E, 1
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¥ fafaam fagas F%T gOa1 ga
T HET 42 1|

SHRI K. MOHANAN (Kerala): Mr.
Deputy Chairman, Sir, it was a well-
established fact that the' imposition of
President's rule in Pondicherry on the 24th
June, 1983 was at the convenience of the ruling
party at the Centre and in the Union
Territory, as in the case of many other
instances of impositon of President's rule
in many other States. It was a balatant misuse
of th, special powers provided in the
Constitution and in the Union Territories ~ Act
of 1963. The President's rule in Pondicherry
was imposed just because the Congress (I)
dissociated itself from the DMK Minis-' try at
that time. On the 22nd June, 1983 the
Congress (I) decided to with, draw support
to the then coalition Ministry in Pondicherry.
But on the very same day, the Janata Party, the
Indian Union Muslim League and the CPI (M)
had extended their support to the Ministry, and
the Ministry had a majority of 18 out of 30
members in the Assembly at that time. The
Ministry had, clear majority at that time.
The Chief Minister was fully prepared to
prov, his majority either before the Governor
or on the floor of the House. But you did not
give even two days to him to prove his
majority either on the floor of the Hous,
or befor, the Governor. And the Lt.-
Governor at that  time, who was a former

PCC-I President of Kerala, dismissed the
Ministry and dissolved the Assembly
without any justification. Sir, everybody

knows that it was not a decision of the Lt.-
Governor alone but it was don, only
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at the instance of the ruling party at the Centre
and he wag only a tool in the hands of the
ruling party at the Centre.

On many occasions, after the resignation or
dismissal of a Ministry, you had kept th,
Assemblies in suspended animation at your
convenience. Sir, I am not going into all the
details, but I would like to draw your attention
to only one instance. In 1981 after the
resignation of the LDF Ministry in Kerala, you
kept th, Assembly in suspended animation for
more than two months with a view to enabling
the formation of an alternative Ministry under
the leadership of the Congress (I). At that time
the Congress (I) had only 17 members in a
House ,of 141. Through all kinds of shameful
horse trading, after two months, you formed a
Ministry there under the leadership of your
party, when you had only 17 member; out of
141. Sir, even that Ministry carried on only for
80 days and even that was with the continuous
casting vote of th, Speaker, something shame-
ful in the history of parliamentary democracy
in this country, I would like to point out.

Sir, even now, what is the position in
Kerala? You know ther, is a coalition
Ministry in Kerala under the leadership of the
great national party, Congress (I). Thirteen
parties are there...

MR. DEPUTY CHAIRMAN:
Pondicherry to Kerala?

From

SHRI K. MOHANAN: Kerala is an
"adjoining State. A part of the Union Territory
of Pondicherry is inside Kerala, that is Mahe.
There are I parties under the leadership of
Con-gress-I with all kinds of religious, caste,
sub-caste, groups. Out of these 13, 8 are
single-member parties in the House. Now, I
draw your attention to th, double standards
you are adopting; you ar. adopting double
standards in many cases. Of these 8 single-
member parties three have
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ministerial berths. Even then we are all
reading in the newspapers everyday what is
happening in Kerala. Open horsetrading is
going on; it is a mandi, it is a market place...

SHRI S. M. KRISHNA: What about
Karnataka?

SHRI K. MOHANAN: In Karnataka you
are playing the horsetrading. If I am correct,
under the Industrial Disputes Act after 240
days of continuous service an employee has to
be regularised. I would request the Union
Government to ask Mr. Karuna. karan to
regularise these employees after 240 days—all
those who are supporting to carry the
Ministry there.

In Pondicherry after the imposition of
President's Rule, nine months have elapsed.
And there is nothing abnormal.  Therefore,
I urge upon the
Government t, conduct elections in
Pondicherry as early as possible.
(Interruption) I want to bring to your notice
one important point. In this context I would
like to make it clear that my party is in no way
favouring th, merger of any unit of the
Pondicherry Union Territory with any
adjoining State. I want to make it clear
because some interested sections are spreading
some propaganda that my party is in favour of
merging th, different units of Pondicherry with
the adjoining States. It is for the people of
Pondicherry to decide the future of
Pondicherry. It is not my party or any other
party or even the ruling party to decide. This is
th, categorical, unequivocal and declared stand
of my party.

In Pondicherry the only major industry ig
the Anglo-French Textile Mills and for the last
ten months this has been closed. Thi, issu, has
beerr raised on the floor of th, House many
times and I do not want to go into the, details
of it. Workers are still in dharna in front of the
House. So I urge on the Government to take
Immediate action to solve the problem of
closure of this mill. Actually there is no
closure, ther, is no lockout, there
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is no layoff. The mill is open but no work and
no payment. This is the peculiar situation
which the 7500 families of the workers are
facing. I urge upon th, Government to take
immediate action.

Then about the NGOs in Pondicherry. O,
19th January 1982 there was an all-India strike
of NGOs and the NGOs of Pondicherry also
took part in that strike in a big way. Hundreds
of cases were registered against thes, NGOj for
taking part in the strike. Many of them are now
facing dismissal. Th, issue was settled and 2i
years have elapsed and yet these employees are
facing charges i, courts. They are facing
dismissal. I urge upon the Home Minister to
tak. a lenient view on this issue and withdraw
th, cases against the NGOs for taking part in
the January 1982 strike.

SHRI JASWANT SINGH (Rajasthan) : Mr.
Deputy Chairman, under th, guise of
Pondicherry Appropriation Bill, ¥ 2 and # °
1984 ostensibly we are to discuss the financial
and economic matters. But it is only a guise in
fact for debating politics of the very need for th,
two Houses of Parliament to debate these
Appropriation Bills. My esteemed colleague
had earlier said about the political requirements
which have brought these two Bills before
Parliament. BetWeen the politics of that
requirement and the economic which we are to
discuss, there is very .close nexus. Unless we
are clear about that, there i little point in going
into the bureaucratic exercise which the
Parliament ' has today been entrusted with.

These two Bills ar, not reflective of th, will
of the people of Pondicherry. They ar, more
reflective of certain number of hours spent in
the Finance Ministry offices here. 1 have
serious doubt; in my mind whether the
Minister of State or the Hon'ble Finance
Minister has in fact had the time t, devote to
the requirements of Pondicherry, in arriving at
this arithmetic of what is to be spent and what
is not to be spent from and out of the
Consolidated Fund of India.
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That only highlights the fact that we can go
through this bureaucratic exercise of officials
entrusted with the responsibilty of completing
these papers and bringing thtm before the
House, but the discussion of these by the
House becomes a sterile exercise unless we g°
hito th, root of this requirement ag to why
these two Bills have come before us at all. This
is reflective of what is essentially and
fundamentaly wrong with  Centre-State
relations. Speaking of Centre-State relations,
this highlights the misuse of article 356 of the
Constitution. It also highlights the misuse of
the past of Governor ah3 of his role, his
appointment, hi; movement, hi; ostensible
promotion "from L»t. Governor to fullfiedged
Governor. It highlights the appointment of
Governor as a kind of political pensioning off
or sinecure so that retired or temporarily
unuseable political personalities are siphoned
off or stabled or put to pasture so that they are
not inconvenient otherwise in regional or local
politics or not inconvenient to those who
determine the fate of the country being
entrusted ay they are with the governance of
thig country.

The role played by the then Lt. Governor of
Pondicherry—I desist from taking his name—
is part of the total misuse of article 356 of the
Constitution of India. It is now part of the
current history of India that because of that
gentleman's nefarious role, he got promoted
from the post of LT. Governor to tTiat of
Governor and the peopl, of Pondicherry were
denied their right, for ho reason whatsoever, to
have a say i,'~the determination of their own
political destiny or what they wish to do or
how they wish to be governed in their Union
Territory.

There is yet another aspect which is part of
Centre-State relations. We are a concerned
with the whol, question of financial power.
These are two simultaneous exercises which
fake place. Perhaps H is somewhat of an
artificial division between plan and
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aon-pJan expenditure. ' But the division exists.
The Planning Commission is entrusted with
the  responsibility —of deciding  what
Pondicherry's requirements are going to b, in
the next phase of the planning process. It
become, a bureaucratic exercise conducted
here or by officials appointed by Delhi in
Pondicherry. Simultaneously, Parliament is
now entrusted with the responsibility of
discussing the two Appropriation Bills which
are no more than a bureaucratic arithmetical
exercise to somehow sing the two
Appropriation Bills are instances of the misuse
of the powers under article 356. They do not
reflect the economic realities  which
Pondicherry is today faced with. There is no
direction in these two Bills in which the Union
territory of Pondicherry should move, and
there i; no indication ag to how B should raise
ity resources and in what fashion it is to utilise
those resources. The bureaucrats sitting hef, or
in Pondicherry are hardly capable of articulat-
ing the despair or the will or the longing of the
people of Pondicherry. Hence my opposition
to these two Appropriation Bills.

In one final concluding sentence, Sir, I
would like to ask the honourable Minister of
State for Finance, who is Present here whether
he could enlighten the House as to the ethos of
these two Bills. Under the guise of these
Bills—I have not been able to find It—what i
the underlying .ethos? The Budget is not
merely an arithmetical exercise of income and
expenditure. The Budget is quite often used as
an instrument of fiscal policy. That the present
Government has misused that and has
devalued the Budget as an instrument of fiscal
polfcy is quit, a different matter. Now, in the
cas, of the Union territory of Pondicherry it
gets further devalued. Now, by means of these
Appropriation Bills, what fiscaj policy ar, you
going to attempt to put. across for th, Union
territory of Pondicherry and what is the
underlying ethos of development that you are
attempting to articulate?
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This I hav, not been able to determine from
these two Bills and I would be happy if the
honourable Minister of State for Finance...

MR. DEPUTY CHAIRMAN: That will do.
Yes, Mr. Era Sambasivam.

SHRI JASWANT SINGH; May I complete
my sentence?

MR. DEPUTY CHAIRMAN: All right.

SHRI JASWANT SINGH: I thought I was
going to sit down "by saying that I would be
happy -if the honourable Minister of State for
Finance would enlighten us on these points.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes, Mr. Era
Sambasivam.

SHRI ERA SAMBASIVAM (Tamil Nadu):
Mr. Deputy chairman, Sir,...

SHRI R. RAMAKRISHNAN: Sir, this is
his maiden speech.

SHRI ERA SAMBASIVAM: Mr. Deputy
Chairman, Sir, when I rise to deliver my
maiden speech, my thoughts go back to the
great tradition and heritage set up by great
leaders and genius like Perarignar Anna "who
adorned this House.

Sir, the rare privilege of. addressing this
Hous, of elder, has been extender t, me with
the great benevolence of my leader, Puratchi
Thalaivar Dr. MGR. By invoking the
blessings of the two great humanitarian
leaders, namely. Perarignar Anna and Puratchi
Thalaivar, Dr. MGR, I commence m, maiden
speech.

Sir, this House is not represented by any
member from Pondicherry. However. 1 am
coming from th, adjoining district of South
Arcot. " By virtue of a party post for nearly
two decades, I was intimately connected witH
the problems of Pondicherry. I want to make a
few observations on th, Budg-
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et of the Unio, territory of Pondicherry. Sir, it
may interest the House when I state that
Pondicherry is having the highest order in per
capita income. This is due to the flow of fund,
from France by way of pension, etc. to those
who had opted to be French citizens. The
buoyancy in revenue receipts with Rs. 55
crores is an increase of 25 per cent over last
year which i rare in any Stat, in India. This
healthy trend should be consolidated with
investments in infrastructure. The density of
population t>er square mile on" Pondicherry is
such that it ranks witrEn three in India. Hence
land is th, most precious commodity in
Pondicherry. But vast areas are increasingly
becoming useless due to heavy soil erosion.
Urgent scheme should be undertaken for the
purpose of soil conservation and environment.

Sir, ther, is , 1°t of potential for dairy
development. Pondicherry can even supply
surplus milk to the adjoining Tamil Nadu. But
the outlay of Rs. 3 lakhs is too small for this
important area. The most urgent and
immediate problem is the opening of A.F.T.
Rodier Mill. About 8000 families are
suffering due to the closure. The Government
should com, forward to open the Mill either
fhrough IDBI or NTC. Thig needs urgent at-
tention. More and more industries are
becoming sick da-jTlifter day. This is due to
the high cost of inputs like power, water,
transport, raw material, etc., when compared
to other States. The industries are Unable to
stand competition from neighbouring States
where these industrial inputs are cheaper. As a
classic example,"! can say the Government of
Tamil Nadu gives attractive concessions in
power tariff to new industries and power
intensive industries. Thereby new industries
can avail power at 30 paise or less at Tamil
Nadu; on the other hand the new industries
have to pay more than 45 paise per unit in
Pondicherry. Unless the same concessions as
given i, Tamil Nadu are extended to
Pondicherry in'power
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and water rates, there is no hope for
survival of industries. This "No Industry
District" aiso deserves an input subsidy
along with investment subsidy. Then only
the closure of industries further could b,
stopped.

Pondicherry economy to a great extent
rests on tourist traffic. The recent
increase in entertainment taxes on cinema
tickets has vastly affected the tourist
traffic while depriving the poor man of
his cheap entertainment.

Dr. M.G.R., the Tamil Nadu Chief «
Minister, with. his humanitarian bent of
mind, has given a lead to the country bv
introducing "Chief Minister's Nutritious
Meal "Programme" in Tamil Nadu. It i ,
great success. It is fulfilling the major
objectives of education, health and overall
well-being of children, it iy time that
Nutritious Meal Programme should be
undertaken in Pondicherry also.

Another revolutionary measure the
ATADMK Government has introduced is
the insurance scheme for agricultural
crops and labour. This should also be
extended to Pondicherry.

The Planning Commission hag ack-
nowledged the best efforts of Tamil Nadu
in implementation of the Prime Minister's
20-Pofnt programme. But th, erstwhile
Government of Pondicherry, headed by
DMK, ignored the implementation of 20-
point programme. It is hoped that this
area may be given due importance at least
by the Governor's rule.

The budget allocation of Rs. 6.37 lakhs
for election is a welcome feature. The
people of Pondicherry are eagerly
awaiting an early election.

Thank you, Mr. Deputy Chairman, for
giving me this opportunity.

MR. DEPUTY CHAIRMAN: Shri B.
Krishna Mohan.

[ RAJYA SABHA ]
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SHRI B. KRISHNA MOHAN (Andhra
Pradesh): Sir, 1 rise to suport the
Appropriation Bilk moved by the hon.
Finance Minister.

A you are aware, Sir, Yamau and
Pondicherry, which were formerly French
pockets, were merged with India under a
treaty entered into between the French
Government and the Indian Government.
Yaman, Sir, is in which is my home
district, and nearly 550 rmle; away from
Pondicherry which is in Tamil Nadu. If
the treaty entered into between French
Government and" the Union Government
poses no constitutional problems. I
suggest that Pondicherry be merged with
Tamil Nadu and Yaman with Andhra
Pradesh.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): It is oppose™ by even Congress
OF

»

SHRI B. KRISHNA MOHAN; As far as
the economy of the State is concerned,
two months ago the Lt. Governor visited
Yaman had discussions with the Andhra
Pradesfi Government to start an industrial
estate-in Yaman and requested the Andhra
Pradesh Industrial Development Cor-
poration to start a joint venture so that
more industries with assistance from the
Pondicherry Government can bo started at
Yaman.

As far as the sales-tax levied in
Pondicherry and Yaman is concerned,
sales-tax levied in Pondicherry and
Yaman is comparatively low compared to
Tamil Nadu and Andhra Pradesh. To get
benefit of sales-tax in Yaman and
Pondicherry® most of the motor
manufacturers like the Tata's Mercedes
Benz and others have opened their
booking offices in Yaman. So a Ley land
or Tata's chassis is Rs. 10,000 Iess
costlier than in Tamil Nadu and Andhra
Pradesh. So T would request th, hon.
Minister, to improve the economy of the
State. Government should see that sales-
tax on certain articles is increased on par
wifrV Tamil Nadu and Andhra Pradesh.



213 Pondicherry Appropriation [21 MAR. 1984 J

As far as th, sales-tax levied on liquor also
is concerned, that is comparatively low in
Yaman and~Pondi-cherry, which is resulting
in smuggling of liquor to Tamil Nadu and
Andhr, Pradesh, and liquor dealers have
become multimillionnaires~"by smuggling
liquor. I suggest that sales-tax on Part with
Tamil Nadu and Andhra Pradesh b, levied in
Yanam and Pondicherry 0 improve the
economy of the State.

With these observations, I support the
Bills.

MR. DEPUTY CHAIRMAN: Yes. Mr.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OT~HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, at  the
outset....

SHRI R. RAMAKRISHNAN: Sir, we
have yet to make our points. And because my
elder colleague....

MR. DEPUTY CHAIRMAN: He is only
intervening.

SHRI R, RAMAKRISHNAN: ... wanted

to mak, hig maiden speech...

SHRI P. VENKATASUBBAIAH: I am
only intervening. Yo, can speak afterwards.

SHRI R. RAMAKRISHNAN: After
listening to us," you can intervene.

MR. DEPUTY CHAIRMAN f - The other
Minister will reply. Let him now intervene.

SHRI R. RAMAKRISHNAN; I want him
to answer about freedom pensioners.

MR. DEPUTY CHAIRMAN: Mr.
Minister, you say about Th*e freedom
fighters also.

SHRI P. VENKATASUBBAIAH: Sir, at
the outset, I would like to put the record
straight. So far as th, merger of Pondicherry
Union'Territory with the neighbouring states
is concerned, it i, not the policy of the
Government of India nor of the policy of ou,
Congress Party. S"" when this
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Territory became independent, Pan-ditji
made it very clear, and it has been followed
by our Prime Minister, Shrimati Indira Gandhi,
that the integrity, the identity of the
former French  territory of Pondicherry
should be kept in tact. As a matter of fact.
Sir, during the Janata regime, when Shri
Morarji Desai made a statement that
Pondicherry will be merged with the
neighbouring States, that wag resented and
resisted by the people, and there was a great
resentment.  So, Sir, I would lik, to make it
clear that it is not the'intention of. the
Government, and we want to preserve and
safeguard the identity of Pondicherry and
it; composite culture. And every effort
iF"being made to develop that composite
culture for which Pondicherry stands. Sir®
Pondi, cherry is a hallowed place because
the great revolutionary, Shri Auro-bindo,
stayed in that territory and alio the great Tamil
poet, Subrama-nia Bharati, was i, PondTcherry
rousing th, people with hig patriotic songs. So,
Sir, this territory has got a characteristic of its
own.

Sh; coming to the next point, politics makes
strange bed-fellow. Sir, | have seen , very
sober person, avery knowledgeable hon.
Member, Shri Jaswant  Singh,  making
certain uncharitable remarks about the political
situation. And he alleged that Lt.-Governor
has acte” arbitrarily, and that without faking
into consideration the support or the facts that
were there o, that day h, arbitrarily took a
decision and recommended to ihe Central
Government for dissolution of the House. Sir,
I would like to place the facts before*"the
House. Sir, at th, time when the Assembly was
recommended for dissolution, the strength of
the various parties was like  this:
DMK—I13—It was 14 but one Member by
name, Mr. Ramalin-gam, revolted against th,
DMK Party ar.d he demanded the dissolution
of thai Ramachandran Ministry, and he joined
the AIADMK; The strength of the other parties
wag like' this: Congress (I)—10; Janata—T;
Muslim Lea-
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gue—1; CPM—I; AIADMK which was one
became two because of Shri Ramalingam's
joining.

Sir, on Juy, 22, the Congress Party decided '
to withdraw their support from the DMK-led
coalition. So Sir, in pursuance of the decision
taken by the Congress Party, all the three
Ministers tendered their resignation to the Lt.-
Governor. And then the Lt.-Governor
summoned the Chief Minister on the same
day and conveyed t; him that hi; Government
no longer enjoys a majority in th, Assembly.
However, the Chief Minister insisted that they
hav, got a majority and he wanted time to
prov, it on the floor of the Assembly. A
reasonable time was given to him for three
days. And the, he cam, about and claimed the
support of the three Janata MLAs, one
Muslim League MLA, and one CPM MLA.
But Sir, none of these parties, not the MLAs
concerned, have conveyed to the Lt.-
Governor or to the Government of India till
the morning of June 24, 1983 that they would
support a Government formed by the DMK.

SHRI K MOHANAN: They were r-jt
given even 48 hours!*"'

SHRI P. VENKATASUBBAIAH: Sir, he
must listen to me first. He spoke on Kerala
and I am speaking on Pondicherry. So, he
should not disturb me.

Sir, on the contrary, out of the three Janata
MLAs, one Janata MLA has written a letter
to the Lt.-Governor saying that h, was not
supporting the DMK and that he favoured the
dismissal of the Government. So, 1 P.M.

Sir, these are the facts of the
case. When my friend Jas-
want Singhji  here narrated

certain events which are not

relevant or which are not correct, 1
presume, Sir, that he had only the
academic  knowledge of what was
happening in Pondicherry and he does
not have the full facts before him.

[ RAJYA SABHALI
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Thi point I wanted to make perfectly clear.

Sir, it is not the intention of the Government
of India to delay or postpone the elections.
This is the democratic proces, to which the
Government and the Constitution is committ.
W, will not delay it even by a day then it is
absolutely necessary and hold the general
elections in that Union territory.

Sir, the other matters which are related to
the economic development and various other
suggestions made by hon. Member, will be
suitably dealt with by the Minister of Finance
who is piloting thig Bill.

Sir, the question of Pondicherry freedom
fighters receiving pension came up before the
non-official advisory committee, and We did
invite Shri Munnuswami, who was previously
representing Anna D.M.K. He made certain
proposals. Sir, ther, is a proposal to sanction
freedom fighters' pension to those people who
remained outside Pondicherry and
participated in “he freedom struggle. Sir, I
would assur, rny hon. friend Shri Rama-
krishnan that th'e matter is very much under
the consideration '61 the Central Government.

MR. DEPUTY CHAIRMAN: The
question is how to verify their imprisonment.
You solv, that. That is th, biggest problem.

SHRI P. VENKATASUBBAIAH: We are
trying to formulate certain norms whereby
we can as far as possible try to help these
freedom fighters who actually helped in the
liberation of Pondicherry from the yoke of
the French Government.

Sir, the new Member who has just now
spoken has said that the per capita income of
the people of Pondicherry i one of the
highest in the
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country. That shows thaf all these years the
Central Government has been doing its best
to provide adequate financial assistance for
the socio-economic development of the
people of Pondicherry. (Interruptions ).

MR. DEPUTY CHAIRMAN: It is also
because 20 thousand people there receive big
French pensions.

SHRI P. VENKATASUBBAIAH: May I
tell you, sir, that in Pondicherry a lot has been
done i, the matter of irrigation. They had th®
advantage of having water tapped at very low
level and a large number of tubewells have
been dug. Many educational facilities have
been given. The internationally famous
JIPMER college is located in Pondicherry. As
a matter of fact, a Central university was to be
given to Pondicherry. But the DMK Ministers
quarreler among themselves. They were not
in favour of it and they prevented the Central
Government from granting a Central univer-
sity. Now, Sir, I may inform the lion. House
that a Central university is being given to
Pondicherry and a long-felt need of
Pondicherry and the Southern States is being
met because the Government has taken a
decision to establish a Central university in
Pondicherry.

Then, Sir, jom. questions were raised
about the sales tax and other matters. Our
friend, the Finance Minister will reply to
those points.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Sir, the Minister ha, just now
stated that the President's. rul. is ther, in
Pondicner-iy and the Government wilt not de-
lay holding the election even bv n single day
than absolutely necessary. But the point
which was raised earlier has not been replied
to by him, namely, that there is no break-
down of the Constitutional machinery there
as such and that ther, is no law and order
problem in Pondicherry" warranting delaying
of elections. Under article 356 the six-
month* period Is
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already over and now we have extended it by
on, year, which will also come to- an end by
June 1984. May I knew from the Minister
when they are going to hold th, elections
there. Delaying of elections and continuing
the President's rule is not necessary because it
need not Be linked up with the General
Elections or the Assembly elections, which
tfre to take place next year. On, more point in
their favour is that because they are
administering well, their income is good and
their financial position i also sound. Now I
want to say something on_ the budget ,nd
Appropriation Bill. The budget is of about Ry
55 crores and Appropriation Bill out of
Consolidated Fund 1983-84 is of about Rs. 10
crores and 45 lakhs. I want to know the
reasons for this excessive expenditure during
1983-84 for this area. Secondly, the budget
says that they have provided about Rs. 14
crores for th, 20-point economic programme.
I would like to know tlie position of
performance of the economic programme in
Pondicherry. and how they hav, made this
provision of Ry .14 crores, and whether the,
will provide houses for the rural poor under
thig economic programme.

There is one mor~i" point about the textile
mill- There was , demonstration here in Boat
Club about the closure of the textile mill, and
this mill is not properly run. It is a very
important unit and the Government should
take steps—whether the mill i; closed down
or not—to see that it is run properly and the
workers get th, jobs.

So far as the question of industrialisation is
concerned, I do not find any proposals of th,
Government for setting up any new industry
in Pondicherry to develop it industrially.

Lastly, this House has no representation
from Pondicherry because €"°c-tons have not
been held. Similarly, under Article 244, all
Union Territories have not been given
representations. Take the ““e of Goa; it has
no representation in Rajy, Sabha. I would
like the hon. Minister To see
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Rajya Sabha so that their view ar, also
expressed here.

SHRI R. RAMAKRISHNAN; Because of
strategic importance and the fact that there is
no Member from Pondicherry, w, from the
neighbouring State; want to plead ;ome local
causes before you. I welcome and support the
Bills. But there ar, some locaj points which
th, Minister may kindly take not of.

One is the long-pending demand for fishing
harbour, at Ariyankuppam. Due to natural
calamities, fish are being destroyed and,
therefore, the fishing harbour has> got to be
developed.

Secondly, there was a scheme in the
Planning Commission for development of
Pondicherry Port. Thi; scheme has to be
implemented, and that will also relieve the
congestion at Madras port. I would request the
Ministe, to kindly attend to it, and if possible,
declare it as a free port. This will give Pondi-
cherry lot of revenue and will also help the
Government because ther, is no free port here.

Then, the former Minister for Civil
Aviation laid the foundation for an airport; but
nothing has been done. Provision of more
than Rs. 75 lakhs i alrea. dv there i" ™
appropriation Bill. Land has gt been acquired
and nothing has been done and it is only the
foundation stone stage like so many other
projects in the country. It is absolutely
essential that work on the airport at
Pondicherry should be start ed immediately.

Further, Sir, cost of living everywhere is
going up and so i<? the position in this Union
Territory. There is in nation and, therefore, I
request the Government to declare it as B2
City Thi;; will help the Central Government
employees and also others T request the
Minister of Finance to con side, thig
suggestion.

About Anglo-French Textiles, I do not
want to go into the details. The
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Government is aware of it. Even yesterday
people from Pondicherry, belonging to all
sections—not only thosfe belonging to DMjK
or AIADMK or the INTUC—met the
Commerce Minister. He hag already appointed
a committee. Sir ,the mlill is closed fo, th, last
ten months; more than 8000 workers are
suffering. The Government was kind enough
to intervene and give some amount, like Rs.
300 for Diwali and Rs. 200 for Pongal; ,but
that is not enough. More than 30 to 40 persons
have dieci and committed suicide. I request
the Finance Minister to be kind enough,
before the process of nationalisation, to re-
start the mill and also give at least Rs. 1000 a
ex-gratia payment to all the workers to relieve
them in their suffering.

Finally, there was a unanimous resolution
in Pondicherry Assembly to rename th, State
as Puducherry as conveyed to the Government
of India. I would like the hon. Minister, Mr.
Venakatasubbaiah, who is in charge of it, to
let us know what is happening to it.

There was a talk about per capita income.
About 48 to 50 thousand families have been
identified as below the poverty line in
Pondicherry.

I also know that the U. Governor has taken
steps to identify about 10,000 families and do
something for them. I am sure, something will
be done in this regard.

Then, Sir, there is one problem in the
neighbouring town of Karaikkal, which is
frequently subjected to the ravages of
cyclone. I suggest that some shelters should
be provided there so that the destitute people
who are uprooted may take refuge in these
shelters. 1 hope, the hon. Minister will look
into all these points which have been made by
me.

fThe discussion on the Budget con-
eluded]

SHRI S. M. KRISHNA; Mr. Deputy
Chairman, Sir, I thank hon. Members for
devoting some time to the problems of
economic development in Pondicherry and
also to the needs of the
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people who live in Pondicherry. ~ The
political angle which has been injected into
this debate has been very well taken care of
by my distinguished senior colleague, Shri
Venkatasubbaiah. Sir, the point was made
about the twenty-point programme, planning
and there was Mr. Jaswant Singh's plea
whether thig is only a bureaucratic ari-
thmetical exercise, that it is sterile and so on.
Well, Sir, the Budget is basically an
arithmetical exercise and we are assisted by
bureaucrats. I do not know whether there is
any Budget in any country in relation to the
preparation of which, the assistance of bu-
reaucrats is not taken, who are competent,
who have the necessary competence "o
provide assistance to the Ministers.

If only Mr. Jaswant Singh had gone
through the statement which was laid on the
Table of the House on 5th March by the hon.
Finance Minister, he would certainly have
been convinced that some exercise, some
thought, has been given to identify the prob-
lems, the economic problems, of Pondicherry;
not the political problems, and that some
efforts have been made t, solve these
problems.

Sir, the Plan outlay—I am sure, Mr.
Jaswant Singh would appreciate and Mr.
Ramakrishnan would also appreciate—has
gone up by Rs. 7.80 crores for the current
year. In 1984-85, we have made an allocation
of Rs. 30 crores, which is Rs. 7.80 crores
more. What does it indicate? It ha, to indicate
something. Thi; only showg that we have
made th, necessary exercise and we felt that
th, economic development °f Pondicherry has
to be taken car, of in the absence of a popular
Government there in Pondicherry.

Distinguished hon. Member, Shri La-dli
Mohan Nigam, mentioned about the problems
of fishermen. Mr. Ramakrishnan did mention,
about the identification of the families who
are below the poverty line and how an
exercise has been made by the Government
there in trying to bring them above the
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povertv line. In regard to the problems of the
fishermen, a group accident insurance scheme
has been taken up to cover all the 9,000
fishermen who are members of a very big
fishermen's  co-operative  society.  The
insurance cover is Rs. 15,000 against death or
permanent disability. This is one of the
programmes which we have taken up apart
from various other schemes whieh we have to
take care of the problems which the fishermen
are faced with in Pondicherry.

Sir, the point was made about the Anglo-
French textile mill. This is a very peculiar
problem. In this Mill. 52 per cent of the
equity is ownedjty one Mr. Jatia. He has not
been co-opting with the Government to re-
open the Mill. The Government of India's
stake in this Mill, through institutional
finance, is roughly around 8 to 9 per cent.

So, in a peculiar situation which is
prevailing in this very unfortunate mill I do
realise that there are about 7500 workers who
are on the street practically. (Interruptions).
That is a very easy solution which is being
tessed on to the Government that everytime a
mill gets into problems, we just get up and
take it over. How much can the Government
of India take over? The Finance Minister has
made it very Very clear that on nationalisation
of any mill decision will be taken only on
economic considerations. We did bring in
certain social content into it. Now we do
realise that out of the investment of Rs.
30,000 crores in public sector if we do not get
a reasonable return, then the time is not too
far when people would be just frustrated and
they would be disappointed about the
functioning of the public sector. So, thy
question of the Government taking over thifi
mill doeg not arise at all, but the Pondicherry
Government will make all efforts t., see that
the mill opens.

Sir, there was some mention made about
the NGOs. Mr-. Mohanan made a reference to
this. Out of 19,000 gov-



223 ™ Punjab Appropriation [ RAJYA SABHA J

[Shri S. M, Krishna] ernment servants only

about 400 participated in the strike. Of this
300 suffered break in service. However, they
were given a second opportunity to submit an
explanation and all except a handful have
received condonation of break in service.
Soma of them who have apologised have
come back. Anyhow that point would be
looked into and a reasonable decision with
reference to them will be taken.
(Interruptions) Well those who have
apologised for past misbehaviour-will
certainly be taken back and their interest will
be safeguarded.
The Government of India do appro-the
concern that the House has shown for the
people of Pondicherry. We will take note of
all the suggestions and it is in this spirit that [
commend these two Bills for consideration of
the House.

MR. DEPUTY CHAIRMAN: I will now
put the motion.

The question is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the Union
territory of Pondicherry for the services of
a part of the financial year 1984-85,. a
passed by th, Lok Sabha, be taken into
consideration."

The motion was adopted.

* MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause; 1, the Ernicting Formula and 111"
Title were added tothe Hill.

SHRI S. M. KRISHNAN; Sir, I move:

"That the Bill be returned." The
question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN; Now we take

up the Pondicherrp Appropriation Bill, 1964.
I will put the motion.
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The question is;

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
Union territory of Pondicherry for th, ser-
vices of the financial year 1933-84 as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. M. KRISHNA: Sir, I move:
"That the Bill be returned."

The question was put and the motion )vas
adopted.

The House then adjourned fo,
lunph at twenty mtnutes past one of
the clock.

The House reassembled after lunch at
eighteen minute, past two of the clock,

Mr. Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN; Now we take
up the Resolution, the Budget (Punjab) 1984-
85 and the Punjab Appropriation Bills.  The
Home Minister.

| STATUTORY RESOLUTION AP-
PROVING THE EXTENSION OF
PRESIDENT'S RULE IN PUNJAB
FOR A FURTHER PERIOD OF SIX
MONTHS.

1. THE BUDGET (PUNJAB), 1984-85
GENERAL DISCUSSION.

HI. THE PUNJAB APPROPRIATION
(VOTE ON ACCOUNT) BILL,
1984



